IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~" pRINCIPAL BENCH : NEW DELHI

RA 84/98 in OA 1657/97

A . ) .
\§2w Delhi this the 5th pay of May(l998r.

Hon'ble Shri S.R. adige, Vice Chairman (n)
Hon'ble Ssmt . Lakshmi Swaminathan,Member(J)

shri Ishwar pass; )
Sr.Adminisfrative officer,
Doordarshan, :
.R/0_22/1090,Lodhi colony: -

New Delhi-110003. .}.Applicant

yoI. through,

Director General, ) !
Doordarshan; A '
Mandi House. New Delhi.

E? B . . ...Reséondenté
e {gs' . o R D E R(BY CIRCULATION).
[ 1ﬁon'ble'Smt.Lakshmi'Swaminathan, Member (J)

The‘applicant hés sought review of thé TribunaI's
order - dated 18.3.1998 in .OA 1657/97 on thé groundg-
mentioned in pages 6-13 of the Review Application.

2. We have carefully perused,the Review Applicatibn.
Thé Review appIicant has, inter alia, submitted in
fhe Review Application “that the circumétances of the
- ~ case which he has reiterated iﬁ the R.A. are similar

fy o wO tne case of Ram Niwas V.UOL & ors(ATJ.1977(1) 227

¥ o -
(<) The applicant has also tried to re argue the case and

e has submitted that the review application may be allowed

as the judgment/order' is perverse and contrary o -

the provisions of law.
3. From the perusal of the R.A., W€ are unable to
come to the conclusion.  that there is any error O

other grounds to bring the R.A.' within the scope and
. ' . ‘ alone
ambit of Order 47 Rule 1 CPC vnder which /R.A. can. be

»alloWed.-A perusal of éur-juﬁgement which is.a detailed

.and reasoned one delivered after hearing both the parties

at considerable length, makes it abudantly clear ‘that

-
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the so called errors allé@ed to have been committed

by us are, in fact, no errors at all but are conclusions/

fi‘éings reached on the basis of the pleadings and

4>other' materials on the record. It is settled law that

the geview application cannot be used as an appeal
to re'argﬁe the case on the 'same grounds which Hhave
already been considered’ and the applicant cannot use
the instrumentality of a review) application for this
purpose.

4, In the -circumstanceé of the ‘case, we find no

good grounds to allow this RA and the same is accordingly

rejected. <
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, MV%%;/ We{‘. ge
(Smt.Lakshmi Swaminathan) ~ (S.R. Adige)
Member(J) - Vice Chairman(A)
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